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S .N. Ma 1]2ji. 

MA 10 of 98 is taken up for consideration. In the instant 

application one Srt.Mousumi Kundu has prayed for iMplOading her as a 

party responIent whose appointment has been ch3llened in the instant 

OA. MA is thus allowed. The OR be amended accordiniy lythe Registry 

a 
2. 	 After hearing the counsel for both the parties the OR 

is adrn.ittd for pdjudic 2tion. Reply has been filed t.iay ly the 

official respondents. Fe,iy by Private Respondent be put in within 4 

weeks and rejoinder if any be put in within 2 weeks thereafter. Matter 

be listed for hearing by the Registry according to its chronolo!ical 

position and On its own turn. 
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